CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: NEW DELHI

MANO.2424/2004 L I7A N0. 949 5‘}0‘20‘02)(
OANOQ.2965/2004

New Delhi this the 15th December, 2004

HLQ’*J“E,? LE SHREI JUSTICE "J BAGGARWAL, LHflIP\I‘!LiJJ
HON'BLE SHEI S.ASINGH, MEMBER(A)

[BY
H

J.T.Sulaxan Ra=o

Sfo Mr. . Timothy

Rfo O/1, Wew Minto Road Hostel,
Mew Dﬂhi 1.

2. Subhash Chandra Mishra
 S/o0 Late Shri Shrez Ram Rishra
R/o B-2/231, Sector-6, Rohini
New Delhi-85. ' ...Applicants.

By Advocate: Shri T.P Mishra
ARy

Yersus

Unien of India

Through: Law Secretary

Govt. of India, Minisiry of Law and Justice
Department of Legal Affairs,

IV Floor A wing Shastri Bhawan,

New Deihi-110001.

fromt

w2

‘i mber Secretary
Law Commission of Indig, Department of LA,
\'II floor, Shasiri Bhawan,
New Dethi-110001.

Secretary

Ministry of Personne! and Training

Public Grievances and Pension

DOPT, North Biock,

New Delhi ...Respondents.

b

CRDER (GRAL)

By Shn V.8 Acgarwal, Chatrman

MA 2484/2004

MA-2484/2004 iz allowed subject to just exceptions. Filing of joint application is
permitied.

OA-2965/2004

The applicants were initially selected by the Union Public Service Commission




2. Without dwelling into the details, suffice to say that seniority list of the selected
officers had been drawn. The precise grievance of the applicants is that their past service
has not been connted and for that pnrpose their seniority has been affectsd.

3. In this regard, they have submitted a representation, a copy of which is at
X /}n'm.an_ ﬂ—Z

T Annexure A-a) but decigion has still not been isken.

4. Onee the matter is under consideration before Regpondent No.1 and the rights of
the respondenis are notf likely to be affected, we deem 1t unnecessary to issue a show

canse notice while disposing of the application.

3. It 1s directed that Respondent No.]l would consider the said representation and
pass an appropriate speaking order in accordance with law preferably within 2 period of
six months from ihe receipt of the certified copy of the present order and communicate it

to the aopiicanié. O.A. 1s disposed of.
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{S.A.Sin n) ’ {V.5.Aggarwal)
Member (A) Chaimman
fede/
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